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This application has been listed before us for
I

hearing today. Uhen the matter uas called out, Shri R.K.

Dahiya, learned counsel appeared for the applicant,

Shri K»y, Bhatiya, Assistant in the Flinistry of External ^
Affairs (Respondent No,2) appealed for the respond ents

o . r

'fteard.

The facts of this case lie uiithin a narrou compass.

The applicant uho uas working as Assistant in the flinistry

of External Affairs applied for the post of Senior Hindi

Translator in response to a circular dated 7,1,1976 calling

for such application'J.: She uas selected for appointment and

,appointed as a temporary and ad~hoc Senior Hindi Translator
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by order dated 4,3,1977, She joined duty in this post

immediately i.e. 4,3,1977, The ninistry of Externai^Affairs

passed an office order qn 26,10,1979 declaringithree persons

• as temporary Senior Hindi Translators oc '-tboy bads', completed

tuo years probation^ including the applicant. The said' order

narrated that the ^plicant had successfully completed her
probation on 3,3,197*2^, She continued to hold that post
thereafter. In 19R1 a service knoun as the»Central Secretariat

Official Language Seruice«uas constituted. The (Ministry of

External Affairs decided not to participate, in that service

at that time, Houever, in 1986 the Ministry of External

Affairs opted to participate in the said service and thereafter

the post of Senior Hindi Translator, uhich uas being held by

the applicant uas included in the said service, Ue understand

that the post has nou become permanent as part of the Central

Secretariat Official Language^under the control of the
Department of Official Language, The applicant made a

representation that she should be regularised in the post

of Senior Hindi Translator from 3,3.1979 uihen she completed

her probation. The purpose in her request uas to be eventually
I

absorbed in the Central Secretariat Official Language Service,

However, by a memorandum dated 15,9,1-986 the Under Secretary,

Ministry of External Affairs informed the applicant that the

Department of Official Languages had communicated its in

ability to include her name in the said service, as she uas

working in her post on an adhoc basis. She made another,

representation on 4,2,1987 to which.she complainapd^ she
has not received any reply,

^ 4+©R^^~Shri Dahiya submits that even though the res
pondents term the applicant's appointment ^ ad-hoc, the

facts relating to her appointment clearly indicate that her's

uas a regular appointment. An ad-hoc appointee is not

required to under-go probation. The applicant completed

tuo years probation satis factW Adhac apoointments cannot
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continue indefinitely. The applicant is even today working
\

as Senior Hindi Translator, She has been given all incremEnts

arid has been allowed tuo cross iePficiency bar also. After

so many years of service, sits does not lie in the mouth of

the respondents to say that she is only an ad-hoc appointee
Vl He

whose services cannot be regularised, therefore, submits

that the respondents be directed to consider as a regular

appointee in the post of Senior Hindi Translator u.e.f,

3,3,1979, Shri Bhatiya submits that the Department of Official

Languages'which is the cadre authority for the service and
I

under whom the post held by the applicant falls has declined

to treat the applicant as a regular appointee and to absorb

her in the service. Therefore, the I^linistry of External
, -to

Affairs (Respondent No,2) are anable to accede_Jier request.

Respondent No,1, Department of Official Languages

V^i^entered appearance and have left the matter to Respondent
t

No,2, the Dlinistry of External Affairs to deal with the

matter.

After hearing both sides, we are of the view that

the facts of the present case are covered by the rulingo

' 6f the Supreme Court in Narender Chadha's case AIR 1986

S,C, 638, Ad-hoc appointments are made for short periods

till the regular incumbent reports for duty# In the present

case, the applicant was recruited after following a proper

. process of selection. She was placed on probation for two

years and after two years she was declared to have completed

probation successfully. The post when advertised was des-
Ku h)-i^ ff

. ^cribed ?is temporary, but it has been a—fiQjm«fH?nt, As
I ' ' '

pointed out in Narender Chadha's case, when a person has been

recruited after following a normal process of selection and

perfor^^isthe duties of the post fiilJy and the post
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itself is eventually made permanent, it is shocking to the

conscience if he is told that his is only an ad-hoc appoint

ment, Ue are told that the applicant has been performing the

duties of the post satisfactorily for 14 years nou and there

is no intention of removing her from the post. Us do not knou

the exact date when the (z5ost was made permanent. But the very

fact that the post is encadred in the Central Secretariat

Official Language Service and has been transferred to the

Official Language Department shows that it is a permanent post.

The applicant has been holding it all these years continuously

with all the trappings of regular appointment. In vieu of

this, LJ9 direct the respondents to treat the appointment of

the applicant as regular from the date she completed probation

i,e, 3,3,1979 and give her all consequential benefits.

The application is allowed, leaving the parties to bear

their oun costs.

(S.R, is^R) ^ b (P. SRINIUASAN)
!V1EMB-ER{3) \ , f^Eiv,8ER(A)
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